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Ileard. Shri P.O .Chhinchan.j, lcarr:ed 

C .)UflS: 1 fr the coilicant and Shri 8.3.Jen, 

learnee Addi .5 ionding Courise I for the 

esnr:.cnt 

filing • 444/nA., the Res 	dcts 

hv disclosec thot all arrears of the 

o:lic ent h eve cilr:. edv been role aood and 

current dues of th,7 euplic ant are being 

rc lo asecj. renularly. n the fece mf this 

disclosure, there remains nothing more to be 

aejudic ted by this Tribunal and 1the refore, 

the D.A. is dis os( of f:r bovine oec )flQ 

infructu US. 

In vi. f cls, sal of the u.A. as 

a)Ve, J.A.444/fl1 is 0150 d1spscd of 

ccc :)rdingly. 
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